2 71

C[=0 @z fasw W]
q7 FAFE gH T ¥ Frw fy
gT, B U Al Fi IIHRT XA &
AT T (14 H(T A QAT T & 1
AT A aMA G FRT FE
fF Ja 441 KT Fi¢ 19TT &
Eq(A 140 id AT T4 dlFal &i
M FH qg . FE FET § 9AH
R T S00F § AT THC GIFT |
FCOWE '

REFERENCE TO THE . RFPORTED
FIRE IN BARODA HOUSE, NEW .
DELH]j -

SHRI HAREKRUSHNA MALLICK
(Orissa); Sur, I draw the attention of
the esteemed House to one news-item
about a ‘'Big blaze in Baroda House’
in Delhi, which is particularly hous-
ing the Railway office, specially the
Accounts Section and the Provident
Fund Section. All the papers are
just burnt. Earlier, in this esteemed
House [ invited the attention of the
Minister of Parliamentary Affairs, to
ask the Government to come forward
to discuss some accidental fireg that
took place in the Raj Bhavan at
Simla, Also there was fire in the
Western Command Headquarters and
in the Bombay Dock lot of cotton
went ablaze, Then there was fire in
a Bangalore Circus. In Assam also,
there was fire. In a bazar of Delhi,
there was fire. We have to find out
whether these fires are accidental or
intentional and whether certain agen-
cies are carrying out some plans and
causing fire in one place and another.
It is a very serious matter. Especial-
ly in banks, we hear that the whole
thing has been hushed up by an acei-
dental fire. It has to be found out
whether the persons concerneq are
committing this crime, Is it because
of indiscriminate throwing of cigarette
butts? We gshould earmark smoking
corners and should not zllow indis-
criminate throwing of cigarette ends.
Now-a-days, we are living in an age
of paper. If we destroy paper by
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accidental fires, well the nation can-
not make any headway. Fires in
Army Headquarters and Raj Bhavan
especially when the Governor is
present and he is having two guests
from Pakistan, are serious matters.
Therefore, I draw the attention of the
House to it ang ask the Government
to come forward with a detailed note
and inquiry report and place them
before the House, I think that we
should discuss this matter for one day
and the Government should come out
with all the necessary documents to
satisfy the House and the country.

—_—

THE CINEMATOGRAPH (Amend-
MENT) BILL, v980—contd

THE VICE-CHAIRMAN (SHR1
BISHAMBHAR NATH PANDE):
Now, the House will take up the
Cinematograph (Amendment) Bill,
1980. When the House adjourned on
the 27th of April, 1981, the House
had adopted the motion for the coun-
sideration of the Bill and clause-by-
clause consideration of the Bill had
not commenced, Therefore, clause=
by-clause consideration may now be
taken up.

We shall now take up clause-by~
clause consideration of the Bill
Clause 2 stand part of the Bill, There
is one amendment by the hon, Min-
ister.

Clause 2 (Amendment of section 2)

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir, T move:

3. “That at page 1, line 9,—
(i) sub-clause (a) be re-num
bered ag (aa); angd ’

(iiy before sub-clause (aa) as
so re-numbered, the following be
inserted, namely: —

‘(a) for clause (b) the fol-

lowing shall be substituted.
namely: —
“Board” means the Boarg

of Film Certification constitu-

Pl
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ted by the Central Govern-
ment under section 3;.°

The question was put and the
motion was adopted,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
question 1s:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was addel to

the Bill.
THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):

Now we take up Clause 3. There is
one amendment by the hon. Minister.

Clause 3 (Amendment of section 3)

SHRI VASANT SATHE: Sir, I
move;

4, “That at page 2, for lines 6 to
8, the following be substituted,
namely:—

“3. In section 3 of the principal
Act, in sub-section (1),—

(a) for the words “Boarj of
Film Censors”, the words
“Board of Film Certification”
shall be substituted;

(b) for the words “not rnore
than nine”, the words “not less
than twelve and not more than
twenty-five” shall be subs:itu-
ted’.”

The question was proposed.

=t frg w7z & (fegre) @ Fer

AFT ATE WY § A/ A@F A
T1&T fEar o 1w 3T 97 faTm
ENT 9T &F ZiTY TESTA gl T
T F gWEm o9t S9Ny W 0w
NT wE {meT Tav G JF
Tgy SHATAA H & SHA( ST I
dafFq BT foae fear 1 sifs
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FUT ¥ AT GATH AT FAHKi %7
FT AT g i gARfREIT g Wy
g AR g F fAY wewd & T
SHET FME 9T AT A qEATL THT
¥ WE

“The Board of Film Certification

consisting of Chairman...” and so on
and so forth.

oT TEH § SOYNIENE WA (%
HASHT 97 HATHE ¥ oF ¥ =gl
FT UFT TG §F TgAT UASHE Wi
ST SRR e Ty a1 sq% | faEsr wd
F § | TET Sy fawgr T 9%
nATHET ¥ V@A FE UF A& ;-
TE 1T JUENTEAT WG IY 10 ¢

78!

“If an amendment hag been proposed
to an amendment, the original amend-
ment shall not be withdrawn untit
the amendment proposed to it has
been disposed of.”

Tg AT FETfEAmA § oug  wa
gfefeafa g, =g &7 mEwe
NHTHE &7 Y § TH UV wE 19
FL | TG TAF: GAT §18 ME goa
F AT T vATET w9 fFEr 4,
FiE AE GiefEFanar 3 § & fiwg-
gdr A & fag dfea w1 3 gy
HHSHET W 9%d § 9afF &7 agerr &
Saw! {aggTAgl a7 § w0 a9 9% T
{aagT & FXFd § 519 a% WAF A
s Aar § adr fsudiw mw &gt gar
2 | zEvfAT | @gw fa oug Ua oo
¥ WUSHT W g FAT HIA W
wfear ¥ AaEA A g 1 agav e
TEEHT T 13T WV FATHRT [OE HAA
£ i 5 ”

THE VICE-CHAIRMAN «SHR1
BISHAMBHAR NATH PANDE):
You have made your point. The point
is that the amendment was not mov-
ed at all. Therefore, there is no ques.
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{Shri Bishambhar Nath Pande]

tion of its withdrawal. It was not
moved at #dl. (Interruption) There-
fore, your point of order ig not ac-
-ceptable,

ot fmr wez mr ;. omE gAr
oMY, .. W GEA TN AT UHSHE :?'

HA W E | Ag @ gwi

I8 W INrsHE WEiRA
(zuaenT)
N Fwy aw : fae @ s,

oF YFT WE | ey ug Y gq‘t
AHIAT F 1L H Tz F §

A HAT AUSHT WS qa&ﬂr 1 qur
EAT &, YT AT & | ag T A
qr 1 WM AR Aixra g F
HYEHE 9ta@ w€ @ E L’ D
wEAT AT< A8 WHSHE A4 T W §
gl ... (swEwr)

ot fa =% AT oayi ¥ wAE
& Ay ot R sﬁ'ﬁae?‘"z nYTHE ATy

T A AR T &t Ssd |

st F@Em @ wA og qF A
F o O (=mam)
"There is no amendment. (Interrup-
tions)

At fow = A\v O ownE agh

qHT &

ot aEea A8 g wEf gET A
@ farer wr &I )

Iqawrend (st fazaswr A
9ig) @ WO qA) A e ;W
A 1 gl aw eawEqy A OAW E,
w7y eyweqr 2 A f Hqfw wiEie
S AR CUE R T VO (e i E
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fargr #x& wr 9wy & =@ 3T

g

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I make a small submis-
sion, When the hon, Minister him-
self is pressing forward an amend-
ment, it means that the Bill itself is
not complete.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
No, no.

SHRI HAREKRUSHNA MALLICK:
Therefore, in the nature of the things,
the Bill should come afresh.

SHRI VASANT SATHE: I am only
accepting the  suggestions. The
amendment is moved aftey hearing
the debate. And when some good
suggestions are made by the hon.
Members, I am responding to them.
You should be thankful to me that
I am responding to you.

SHRI HAREKRUSHNA MALLICK:
We welcome your gpirit. That is why
I want you to come forward with a
fresh Bill.

fog = ® ;. WO caEe

AE HEC &

VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE):
There is no point of order, 1 have
given my ruling, You cannot raise
points of order continuously.

THE

Now, the question is:

_4, “That at page 2, for lines 6 to
8, the following bhe substituted,
namely: —

‘3. In section 3 of the principal
Act, in sub-section (1),—

(a) for the words “Board of
Film Censors”, the words
“Board of Film Certification”
shall be substituted;

(b) for the words “not more
than nine” the words “not less

b

»
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than twelve and not more than
twenty-five” shall be substitut-
ed’.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
The question is:

“That Clause 3, as atrended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, wgst added to
the Bill.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
We shall now take up clauses 4 to 7.
There are no amendments.

5§t fag =7 & . Jy cAEe
NEAETE N 4 & 7 AT @ QG
¥ W@E 9E e A FRAT | 3 A
g gl AT | 39 AT Aqq Fra A
frar, ¥ 39 v 9 A Fgar § fF Fad
oaE AT A O & ¥ 7 AR
% d€ wr wgr faw qr wiffaaa
uFz ¥ 91 a0 fiwdaw Far AR
it ag w2 9@ § g I
1T g wewT g TAF waHa fa
g7 ST Agh 9% AT §, IAFT AW
¥ fF 91 AT Fielerad s ars
NS AIF FAT A0 FAAST A G

zaferg agp 93 W FAST A
awre Agt § | wIer g1 gT W
I = afeferas @ o

SHRI P. RAMAMURTI (Tamil
Nadu): Mr. Jhg must know that once
this amendment 1is accepleq that
automatically follows.

SHRI VASANT SATHE: That
automatically follows,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):

The question is: H

|
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“That clauses 4 to 7 stand part
of the Bill,”

The motion was adopted.

Clauses 4 to 7 were added to the
Bill.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR ™ KATH PANDE):

We shall now take up clause 8. There

are five amendments Nos, 5 to 9 by
Shri Murasoli Maran,

Mr, Maran, you move them.

Clause B8—Insertion of new sections
5D, 5E and 5F,

SHRI MURASOLI MARAN (Tamil
Nadu): Sir, I move:

5. “That at page 4, linees ~ and 8
for the words ‘High Court® where
it occurs at two places the words
‘Supreme Court’ be substituted.”

6. “That at page 4, line 10, after
the word ‘opinion’ the wordg ‘pos-
sess distinction, knowledge of
Indian Art, Culture and Tradition
and have g liberal and modern out-
look and’ be inserted.”*

7. “That at page 4, line 11, after
the word ‘Tribunal’ the words ‘two
of whom shall be persons with ex-
perience in the film industry’ be
inserted.”

8. “That at page 4, line 31, after
the word ‘it’ the words ‘within
thirty days of the filing of the
appeal’ be inserted.”

9. “That at page 5, line 25, after
the word ‘“it’ the words ‘within
thirty days of the receipt of the
application’ be inserted.”

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Mr.
Maran, if you want, you can also
speak,

SHRI MURASOLI MARAN: Sir,
firstly about the Tribunal. Sir, accor-
ding to the Khosla Committee’s Re-
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[Shri Murasoli Maran]

port the Tribunal is going to deal with
one of the precious fundamental
rights of Indian citizens. That is why
the Chairman shoutd be at least a
retired Supreme Court Judge. It is
a simple amendment. I think the
hon. Mimster will aecept my amend-
ment.

Secondly, the Members should have
certain particular qualifications be-
cause they are dealing with a funda-
menta) right. They should be people
of some judicial mind. Some jurists
shouid be there, They should lock at
it from the angle of fundamental
rights and they should also have some
knowledge about the film industry,
every aspect of the film industry. In
the last Bill which was passed by beth
the Houses which received the assent
of the President, they prescribed cer-
iain qualifications. There is also a
simple amendment on those lines.

Thirdly, and this is very important,
the entire Bill emanates because the
then Attorney-General gave some
kind of an assurance to the Supreme
Court., According to that assurance
there should be a time-limit for dis-
posing of the petitions. There are
two things. One, when the matter
comes to a tribunal what time should
they take? Sir, they may say, yes or
no, or they may not say anything at
all. They may keep 1t in cold storage.
According to the assurance given by
you, you should keep the assurance
given to the Supreme Court, which
ig the highest court of the land. Sir,
some time-limit should be given. That
is why I have stated 30 days. Second-
ly, Sir, for suspension and revocation
of certificates, the Government can
revoke the certificate.  Supposing the
producer comes with a petition. Sir,
there ig no time limit for disposing of
the petition. The Government can
keep quiet. That is why thig is also
in accordance with the assurance giv-
en bv the Attroney-General. I would
request the hon. Minister to accept
my amendment,

[LRAJYA SABHA]
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Then. Sir, | want to seek some clari-
fication.. He 1s going to increase the
membership to 20. 1s he gomng t»
reorganise the present, what is called.
the boaid ot Certiication. Sir, peop!
who do not see pictures, they certify.
they sign the certiticate. This is high-
ly illegal. So, with these 25 members,
he can create regional boards. I would
like to know whether he is going io
do it. If so, why should he not form
it also a part of the present Bill? At
least, ag a policy statement the Min-
ister should state it. These regional
boards have a chairman, who sign the
certificates. That is why I would once
again appeal to the Minister that it is
part of the assurance given on be-
half of the Government by the then
Attorney-General to the Supreme
Court. This time-limit is very essen-
tial. That is why let them honour
their own words.

SHRI VASANT SATHE: Sir, I had
already dealt with these points, which
Shri Maran has raised, yesterday also
and I had clarified that as far as the
words “High Court” and “Supreme
Court” are concerned, if we were to
say that it will be a retired judge
of the Supreme Court then I cannot
have anybody else than a Supreme
Court Judge and then I cannot have
a High Court Judge...

SHRI MURASOLI MARAN: That 1s
what I want.

SHRI VASANT SATHE: We want-
ed to have good persons who had
been also High Court Judges or Chiet
Justiceg of High Courts and when you
say that, if a Judge higher than that,
or g Supreme Court Judge is availa=-
ble, that can always be done. There
is nothing to bar it. There is no
bar, Therefore, this. amendment will
be restrictive, not helpful.

As far as the second amendment is
concerned about qualifications, I said
it yesterday also that—as Shri Maran
has pointed out “possess distinction,
knowledge of Indian Art, culture and
tradition and have a liberal and
modern outlook...” can you find any
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SHRI MURASODI MARAN: Infact,
person or will any person say, whoso-
ever is appointed, that he does not
have this qualification? Therzfore,
what is the idea of putting in such
restrictive thing?

SHRI VASANT SATHE; W¢ d> not
these words are lifted firom the
famous Khosla Committee I.eport
which ig a Bible to them.

SHRI VASANT KUMAR: We do nct
treat anything as a Bible. And some-
times, wrong people quote the Bible.

SHRI P. RAMAMURTI:
wrong people, say ‘devil’.

SHRI VASANT SATHE: I did nol
wanl to use that word.

THE VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE): He
wanted to be modest.

SHRI VASANT SATHE: So, you
will judge according to the status. As
T saig yesterday the persons must be
such as will command the coniidence
of 1he people. That will be seen.
Therefore, I hope Mr. Maran will not
unnecessarily press for it.

Not the

Then, as far ag the tribunal s con-
cerned, again he wants to restrict it
by persons having the experience of
the industry. Now again you want
lo have industry people and then there
will be complaints. Therefore, we
need not put it.. We are including
men from the industry; the Chairman

of the censor board himself is a
famous Director, Shri Hrishikesh
Mukherjee. So the proof of pudding

lieg in itg eafing.

As far ag the regional boards are
conrerned, T gaid it vesterdayv “hat the
‘Central censor board will be a board
of 25 mempery and some members
trom the film censor board will be
sitting permanently in 'the 1regional
headquarters and they will give a
final certificate. It will be provisional
certificate so that you can immediately
see and then the final cretificate will
be given so that they do not have to
come to Bombay or other plazes. That
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is the intention and it would have
been defeated if we had done any-
thing else. So, the idea is covered.

Then, the last thing is about the
time limit. Now, you as lawyers know
that in legislation it is very difficult
to prescribe a time limit because that
puts on a constraint on a tribunal and
this can be used even in interpreta-
tions. What was the intention
of the legislation? Today I am
making il clear that the inten-
tion is that these appeals
should be dacided expeditionsly, as
early as possible and the should be no
dealys. I would be very happy if
they are decided within a period of
sixty days but you cannot put those
words in the statute because other-
wise it becomes infructuous even
with one day’s delay. Therefore, I
would request Shri Maran to please
withdraw hig amendments in the light
of the stalement which I have made—
a policy statement—and he may please
withdraw them,

SHRI MURASOLI MARAN: Sir,
I withdraw the amendments,

*Amendments Nos. 5 to 9 were, by
leave, withdrawn,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
‘question is:

“That clause 8 stand part of the
Bill.”
The motion was adopted.
Clause 8 was added to the Bill
Clauses 9 to 20 were added to the Bill.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): We
now take up clause 1. There is one
amendment, by the hon. Minister.

SHRI VASANT SATHE: Sir, I beg
fo move:

. “That at page 1, line 4, for the

figure €1980°, the figure ‘1981’ be
substituted.”
*For text of amendments, wde

cols. 278 supra.
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The question was put and the motion
was adopted.
Clause 1, ug amended, wag added to
the Bill,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): We
now take up the Enacting Formuia.
There is one amendment by the hon.
Minister,

SHRI VASANT SATHE: Sir, I beg
to move:

“That at page 1, line 1, for the
word ‘Thirty-first’ the word ‘Thirty-
second’ be substituted.”

The question was put and the motion
was adopted.

The Enacting Formula, as amended,
wes added to the Bill.
The Title was added to the Bill.
SHRI VASANT SATHE: Sir, I beg
tomove:

“That the Bill, as amended,
passed.”

be

The question was proposed.

ot TR e e (AR
JUGATSTET AT, [ ¥F B A
F 9T TB AT gWigal F 49 =W
gdr S Wy § A 59 fam u W
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1974, TF 27, 1974 &7 914§ g
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ghe W oy o fed g 6 ad
HIX 8 TG aF T FIAH &1 AT
“g1 FoaT T @ 1 99 wmg e
AT S T grE FE F oofet A
9t F Aqegnfay § ww daEmad
FRE T30 N AYC I A qRr AR
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AT fFar war | ag wE @ga ag
w1 TQ T AR st Ag WA
AR FA N A1 Y F v W9
TEAA ¥ F%r w12 ¥ 25 ¥R
F A A1 A swr 1 9AN
F Y w125 wfew u uEE
25 ¥y gt | wrfge T@AT &0
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w8 df 7R s gz A T@T Wi ¥
a1 g8 ¥ ag exfaferdc adl T
W fr oz EE § fed RIIE
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zafay Fer ag Fgarg F 3w
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SHRI HAREKRUSHNA MALLICK:
3ir, I congratulate our hon. Minisicr
for his anxiety to improve upon our
vinema industry. Incidentally I also
appreciate that the Minister Incharge
ig working as a star member of the
Cabinet. Ag such his performance
should be a star performance. I am
nat telling thig in a lighter vein; I am

saying this in all seriousness. Much
earlier, T had requested the Minister
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of Education to involve the cinema
and decumentaries to augment the
process of education—adult education,
technical education and medical edu-
cation where pictures, diagrams and
three-dimensional factors are invelv-
ed. For example, when a student en-
ters a medical college, while he is
undergoing the regular courses, he or
she can see in the evening a film on
the entire body, its physiology and
anatomy. The whole thing can be
a sort of rapid reading so that while
he or she goes on climbing the tree,
the entire thing is made easy. Simi-
larly, when construction of any dam
is going on, the students in the en-
gineering school or college can be
shown how things from the base to
the apex are going on. Similarly in
all the educational systems where pic-
torial effects are necessary, cinema
can he the only hope to augment the
process of education not only in this
country but in the whole world. What
the people in the other parts of the
world are doing can also be shown
here in the documentaries.

On the whole question of the Censor
Board or the Certification Board, I
will just say that our society really
does not know what to do and what
not to do. I will just mention here
for the information of the hon. Min-
ister and the esteemed House the
entire concept about what is obscene
and what is not obscene. Actually

‘the parents do not tell something to

the children and the teachers do not
tell something to the students. That
Is why there is curiosity and it causes
a vicioug circle, That js why there is
all this sex and crime going on in
the society every where, Incidentally
I am a doctor and I would request
the hon. Minister to take certain steps
whereby we actually separate dif-
ferent types of films—films for enter=
tainment, films for education and films
for adults. Here I will just draw your
attention to a film named ‘Gupt Gyan’.
That film actually was very useful
for people who knew nothing about
sex and who are supposed to know
about it. There is nothing to hide
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about sex. The entire society—ithe
procreation and everything-—only
starts from sex and througn sex.
There is no sense in hiding it. The
more we hide, the more suspense will
be created and more will be the curio-
sity. Theretore, I would request the
hon. Minister to carry a separate cate-
gory for certain films which only
show in barenesg the physiology and
anatomy of man and woman for those
who know about it and those who
need education about it. Actually the
purpose of having a Censor Board or
Certification Board is that there should
not be a hide and seek between the
Government and the society or the
artistes. The artistes need not claim
that they want to make a nakel film
to make more money. The Govern-
ment need not also come forward with
the plea that they wili not allow this.
So, we can have three categories and
the film producers can show any-
thing. In the film Romeo Juliet, there
is also a bed-room scene. There is
nothing obscene about it. To those
who want it let us show them more
and more and earn more money.
There is no harm in it. Those who
are students, who are school-going
children and who are growing, they
should be shown what is food for their
minds, which they want. We chould
earmark the types of films we pre-
duce. It should be really planred in
such. a way that particularly the Min-
istries of Education, Health and In-
dustry can also be involved wita this
Ministry and we show really such
documentaries as will really augment
our entire nationhood or: all platforms.
With these few suggestions, I request
the hon. Minister to look into these
points. Number one: To give a very
good national character to the Certi-
fication Board or the National Film
Development Corporation, we should
see that members come from every
region, every community, Women,
the minorities, Scheduled Castes, Adi-
vasis and artistes—one male artiste
and one female artiste—and lawyers
also should be there so that the whole
thing should appear to be having
national character.
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Art should be for art’s sake. When
we see Othello, Desdemona says,
“Well, let me live tonight and die to-
morrow.” So, why should we hide ana
censor? And how much? You can-
not stop the hero or the villain from
going on Kkissing and throttling. Re-
cently, when Padmini Kolhapure kis-
sed Prince Charles, he just said, kis-
sing is going on all right outside, but
why not in the films? (Time-bell
rings) Another point, Sir, I am not
taking much time.

Another point is, artistes should be
involved. This industry should ac-
tually give scope for self-employ-
ment and arlistes should be encourag-
ed. In the present stage, real artistes
are being stifled and throttled. Again,
as some hon. Members have said, free-
dom fighters, members of Scheduled
Castes, weaker sections and minorties
should also be given scope to shoot
filmg and the Government should
create ideal shooting locations by pro-
viding studios in all parts of the
country or in such places like Kash-
mir, Ooty or Orissa.

In Orissa there are many ideal
places like Phulbani where there
are natur‘all; sceneries  throughout
the years. So, the Government
should come forward to  pro-
vide studios at such places so that
it can also legitimately earn revenue
from the people. All the artistes can-
not afford to carry on their shooting
activities in costly places like Bombay
and, also, we should see that Bombay
does not behave like the capital of this
country in regargq to this. Film
studios should be everywhere.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please conclude.

SHRI HAREKRUSHNA MALLICK:
Sr, T am telling the last point and
it is important. In view of the im-
portance of this subject, I would
request the hon. Ministey to really
wait and watch and refer this Bill
to a Select Committee in order to
bring forth a comprehensive Bill
which will have full scope so that
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it will satisfy all sections of this
House and the otner House, the indus-
try and the country as a whole. In
this connection I would suggest that
there should be a co-ordination com-
mittee for the Ministries of Informa-
tion and Broadcasting, Education,
Health and Industry so that it could
be ensured that documentaries are
produced properly. (Time bell rings)
I will take only one minute, Sir.

Sceneg of drinking, molestation and
nape, bloodshed, ydacoilies and bur-
glaries should not be shown on the
screen. Every second cinema means
Omkay Daku or Samar Daku, I feel
that either dacoits are running cinemag
or cinemas are supporting dacoits,
Sir, criminals are not born; they are
made. Once somebody sees a cinema,
he goeg and starts stabbing somebody
else or doing something else.

1 would only appeal that every
moment and every pie of this industry
should be spent to improve the nation
and, in the language of nationalists,
to earmark our liveg for g better and
colourful tomorrow for the genera-
tions to come. Therefore, Sir, I would
request the hon. Minister to take steps
in this direction, Thank you.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Mr. Vice
Chairman, Sir, so far as we know the
trend or mind of the hon. Minister,
I would suggest one thing. Now there
are many categorisations in the Act
for the showing of films and for giv-
ing subsidies. But it is very unfor-
tunate that our children—our boys and
girls— do not know when India ‘has
been made free, who has made it free.
Regarding those heroes, 1 formed a
Committee—The Chittagong Sashatro
Abhyuthan Subarna Jayanti Commit-
tee (Chittagong Uprising Committee)
—and I wrote a letter to the Minister,
I received some very encouraging re-
plies from him and alsq his Depart-
ment saying, “You give us the script
and we shall try 10 make a film.”
But, Sir, preparation of the script is
impossible for us because we have no
such money to do it. Sir, the Minis-
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ter is a friend of ours and alsq he is
an old disciple of R. S. Ruekar, He
has an open mind, specially for the
freedom fighters and revolutionaries.
So, T would like to know whether he
would arrange from the Government
side for making documentary films—
for better exhibition—snowing at least
the activities and tne struggles made
by revolutionaries like Surya Sen
(Masterda) Jatin Mukherjee, Bhagat
Singh, Jatin Das, Batukeshwar Dutt
and others, Sir some small films can
be made and shown to our children,
boys and girls, because posterity does
not know about them. I can tell you
one instance. I asked a person
who is reading in MA ‘Who is
Netaji?” and he told me that
“he is a great Army officer.” This
he said because he saw him in the
Army dress. This is the limited
knowledge of our boys and girls. This
is the only point on which I would
urge upon tne Minister to give a
thought to the problem, though I know
his trend of mind because I receive
many letters from his Department in
connection with my Committee work.
So this may be done. It is my ear-
nest request to him because I wonder
how our children wll know who was
Masterda, who was Khudiram, who
was Jatin Das, who was Jatin Mukhe-
rjee, who was Batukeshwar Dutt or
who was Bhagat Singh. They do not
know whg, was Surya Sen. I have to
tell even to some of the leaders who
was Masterda, who was Surya Sen.
So I would request him to make docu-
mentary films on them so that post-
erity should know how we won our
independence.  Also films oy INA
freedom struggled by Netaji Subhash
Chandra Bose [ would like to k now
whether the Minister can take it up—
take steps in this regard.

Sir, with
points,
THE VICE-CHAIRMAN (SHRI

BISHAMBHAR NATH PANDE):
Thank you. Mr. Ramamurti.

SHRI P. RAMAMURTI: Sir, this is
the third reading and, therefore, 1 do
not want tq speak much, This js a

these words, I end my
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very belated measure. Even in the
Statement of Objects and Reasons it
has been clearly stated that in ful-
filment of the assurance given to the
Supreme Court by the Attorney-
General ten years age in that famous
case which was launched by ou- pro-
gressive writer, Mr. K. A. Abbas, a
Bill was brought in 1974 and passed
by both the Houses in 1974, The
President gave his assent to th2 Bill,
but it has not come info force only be-
cause a notification was not issued.
I hope, Sir, that the same fat: will
not befall this Bill and the Minister
will see to it that this Government or
any future Government will no: have
to come before the House with simi-
lar Bill. Therefore, I want him to
take steps to see that the notifcation
ig alse, issued as soon as the President’s
assent is received, That is al.

THE VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE): The
Minister to reply.

SHRI VASANT SATHE: Sir. I do
not want to take much time. Un-
fortunately, Mr. Ram Lakhan 'Prasad
Gupta was not present in tae House
yesterday when I moved the Eall. If
he had heard me, he would have found
that I had covered most of the points
yesterday. So I won't take the time
of the House. Other ‘'non. Members
have made some good suggestions,
particularly the suggestion about the
filming of the contribution made by
the great men, the great sons of our
country. We have already issued in-
structions and we are making those
films. Some have already been made
and some more will e made, parti-
cularly aboit the great freedom fight-
ers and greatmen like Netaji. These
will be made by the Films Division as
documentaries. If someone com.es for-
ward to make a feature film ...

SHRI AMARPROSAD CHAKRA-
BORTY: We have a good script but
we have no money.

SHRI VASANT SATHE:. FIC will
finance even the script. If you know
of someone who ig willing t> come
forward to prepare the script, if you
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know that he has written it or he is
capable of doing it, we will do that.
But on persons like Surya Sen we do
want scripts, We want to make good
documentary films and other films.
As you know, some of our producers
have already made feature films like
“Shaheed” on Bhagat Singh's life and
others, So such things are being
done. But on behalf of the Govern-
ment, the Films Division as well as the
NFDC also will take up this work, it
is a very good suggestion,

SHRI P. RAMAMURTI: What about
my point?

SHRI VASANT SATHE: I can as-
sure you that as far as our intention
goes, as soon as the Bill recelveg the
assent of the President we will notify
it because we ourselves are keen on
it. This 1974 Bill did not come into
force for two reasons mainly. First.
there was opposition trom the indus-
try itself to that Bill and secondly, we
had appointed this working group on
film policy which gave its report in
1980. That is why we thought that
there was no purpose in bringing into
effect a Bill which may have to be
amended again. That is why we have
brought this amendment. 1 hope
this Bill will now be approved by the
House.

THE VICE-CHAIRMAN ' (SHRI
BISHAMBHAR NATH PANDE): The
question is:—

“That the Bill, as amended, be
passed.”

The motion was adopted.

The appropriation (No. 4) Bill. 1981,

THE V' CE-CHAIRMAN (SHRT
BISHAMBHAR NATH PANDE): Now
we take up the Appropriation (No.4)
Bill, 1981. Shri Maganbhai Barot to
move the motion for consideration.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, I beg to
move: —

“That the Bill to authorise pay-
ment and appropriation of certain



